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o.A. No. 484/89 

18/11/1992 

Hon 1ble Mr. Mahara j Din, J.M. 

None appeared on behalf of the 

applicant. The applicant filed application for '2-

quash in g the order of the compulsa ry retirement.~/k.. 

Affi davit filed on behalf of the respondents, it 

ha s been said that in departmental appeal preferr ed 

by the applicant) ~e order of the compulsary 

retirement has been set-o-side and the applicant 

has be en reinsta ted in his service, The applicant 

ha s a lso a cknowl edged thi s f act in Annexure C. A. I 

f iled sl;o gether with the affidavit, clearly stating 

that the app li ca tion ha s_ become infru~tuous as he 

got the relief prayed for in this application. 

Thus the ori gina l dpplication is dismissed 

a s in f ructuou s. 

J.M. 
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